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Delhi to i ~d  and Cochin. Will 
thehon. Minister say when it will be 
started? 

SHRI A. P. SHARMA: This does 
not arise OUt of the main question. 

SHR! M. M. LAWRENCE: Tri-
vandrum is the capital of the State. 

SHR! A. P. SHARMA: It is already 
airlinked. 

SHRI RATANSINGH RAJDA: 
Arising out of this during the second 
world war an airport was constructed 
near Jamnagar at Khambhalia. That 
is a very strategic airport. From that 
airport OUr plane can reach Karachi 
within 5 to 7 minutes. That aiport 
is cut of commission at present Will 
the . hon. Minister take steps to see 
that ·this airport is put into commis-
sion? 

-SHRI A. P. SHARMA: This ques-
tion relates to air-linking of state 
capitals. My friend's question does 
not arise out of this question. But I 
can tell him that there is no such 
proposal for the present. 

SHRI RATANSINH RAJDA: But 
the airport had already been construc_ 
ed. It is a question of utilising it. 

:MR. sPEAKER: Next question-
Shri Ram Pyare Panika-Absent. Q. 
No. 357-Shri Arunachalam-Absent. 
Shri Rahia-Absent. We will have to 
do something about it. 

Demonstrations by Income-tax oftlcers 
Of Westem Maharashtra 

·358. SHRI G. M. BANAT\VALLA: 
Will the Minister of FINANCE be 
pleased to state: 

. .. ~ 

(a) whether Income-tax Officers 
all over Western Maharashtra staged 
demonstrations in front of their offi-
ces on or about 9th Februar:y 1981; 

(b) the demands of these Officers; 
altd 

(c) Government'. decision thereo.'l" 

THE MINISTER OF STATE IN 
THE MINISTRY· OF FINANCE 
(SHRI SA WAI SINGH SISODIA): 
(a) to (c). A statement is laid on ihe 
'l'able of the House. . 

Statement 

(a) The Income ... tax Officers of tne 
Commissioner of Income-tax Bombay 
Charge, had staged demonstrations 
during the Protest Week from 9th ·to 
13th February, 1981. 

(b) The demands are as follows:.-

0) Abolition of class di tin ~ion 

among the Income-tax Officers .func-
tioning on inter-changeable posts; 

(ii) Immediate promotiOn ol all 
Group 'B' Income-tax Officers with 
five years or more service to the 
Group cA' senior scale; 

(iii) Grant of pay -scale 
840.-1200 to the n~o eta  

(Group 'B'); 

of Rs. 
Otftcers 

(iv) Scrapping of seniority rules 
of 1973; 

(v) Fixation of . reasonable and 
scientific norms for all the grades 
of the officers of the Department; 
and 

(vi) Proper cadre management 'for 
aU officers in consultation with ~ e 

Federation. 

(e) These demands have been care-
.fully exa·mined from time to time 
but it has not been found possible to 
accept them in the form presented. 
The question, however, of improving 
the career prospects of the officers in 
the lncometax Department is kept 
under constant review and appro-
priate action taken as and when con-
sidered necessary. 

SHRI G. M. BANATWALLA: The 
statement of the Government ~y  

that it has not been .found possible to 
accept them (the demands) _ in the 
form presened. It is a very vague 
statement. I would request the Gov-



ernment .io elucidate this pOint. The 
deJrsd are very reasonable such as 
the abolltion of dass distinction atJ?ong 
the Income-tax Officers functioning on 
inter--changeable .posts, fixation of 
reasonable and ·scientific norms ·for all 
the ade~ Of the officers Of the De-
partment and sO on. Why are these 
demands not acceptable to the Gov-
ernment? When the Government 
says that they are not .. acceptable in 
the form presented, then what is it 
and in what form is' it acceptable to 
the GoveNlment? . ': _, ~  

SHRI SAWAI SINGH SISODIA: 
The statement is quite clear and it is 
in no way ambiguous. Even then for 
the informatio.ll of the hon. Member 
I would like to draw his attentiOn to 
the last para of the statement whece-
in I mentioned: 

CCThe question however, of im-
proving the career prospects of the 
officers in the Income-tax Depart-
ment is kept under constant review 
and appropriate action taken as and 
when considered necessary." 

SHRI G. M. BANATWALLA: Mr. 
Speaker, Sir, the hon. Minister un-
fortunately wants to keep the whole 
thing vague, but then the officers have 
already given their intention to inten-
sify the stir. In view of this particu-
lar fact may I know what negotiations 
are going on between tlie Govern-
ment and these officers? What steps 
are bemg taken to settle the matter 
amicably? 

. SHRI SAWAI SINGH SISODIA: 
~i  there are four demands and there 
are also some other ~lated demands. 
If you permit me; Sir, 1 can give the 
details. 

MR, SPEAKER: He just wants to 
know if there are any specific things 
going on to settle the dispute. 

SHRI SAWAI SINGH SISODIA: It 
is under the consideration of the 
Government 8Qld after consultations 
with the Federation if it is found ap. 
propriate, action wlll be taken. Other_ 

wise I will give full information, but 
it . takes a very long time, 

SHRI XAVIER ARAKAL: Sir, the 
hon. Minister has saia that the de-
mands are under co.nsideration. At 
the same time these officers have 
threatened to go on strike as direct 
action. What I would like to know 
is: What are the steps taken by the 
Government to have a dialogue with 
this Department 8Illd has the Govern-
ment taken any cocrete steps to ~on
vince them that a parity will be 
adopted in the matter of different de-
partments of the Government? 

SHRI SAWAI SINGH SISODIA: 
The question Of keeping parity bet-
ween different departments does not 
arise out of this question. Government 
has taken a serious view of the agi-
tational approach adopted by the Ga-
zetted Officers representing the Fede-
ration of Income-Tax Gazetted Servi-
ces ASsOCiation, particularly when 
the so-called grievances are already 
receiving the attention of the Govern-
ment. The attention of the Federation 
was drawn to the agitational methods 
like dharna, pen-down strike, and 
walk-out and they were advised not 
to resort to pressure tactics which are 
in violation of the Central rulel. The 
Commissioners Of Income-tax were 
advised simultaneol.lsly to maintain 
discipline and to enSure that the pub-
lic are not inconvenienced. Wiser 
counsel, however has prevailed and 
the leaders of the Federation have 
called off their agitation . 

PROF. N. G. RANGA: Sir, I have 
a Supplementary Qll this question. It 
is a very important question. In view 
of the need to keep these income-tax 
officers like the Excise officers and 
the police in proper condition of satis. 
faction of the conditions of their ser-
vice, would the Government pay some 
special attentio.n in order to see that 
even if they are not paid anything 
more than the other Gazetted offi .. 
cers, all their reasonable demands are 
attended to not in the usual bureau.' 
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a ~  l ~  out in an e ~ intJ:cKfuction· (ji tilts' • -Walk ~ 
ditioua DWlner because we depmu'd'so SyStem,,· at t~~ intet tioititlat ii  
muen,. . ~  t e~ e ~pl~ 'fOr lalnL."lg If SOy what are the' details i~  
the revenues fC)i" tilt!· State and' also .' 
seebig to 'it that 'the tax-payers are 
not harassed in any way? 

. , 

MR. SPEAKER: What about the 
~  people? 

S~ sAWAI SINGH SISODIA: 
Sir, ·the hone Member' is a . seniOr 
Member of the HOuse and whatever 
he has suggested will be taken in to 
account. -

Walk tbro1llb IYstem at internatioaal 
airports 

·819. SHRI JANARDHANA roo-
.JARY: Will the Mini:;ter or FINANCE 
be pleased to state: 

<a> 'whether Government have in-
troduced "Walk Through Snern" at 
at the' CoU!1ltry's international air-
ports; and 

(b) if'so, what steps Government 
propose to take to check smuggling? 

THE ;MINISTER OF STATE IN 
THE MINISTRY : OF FINANCE 
(SHRl SAWAI SINGH SISODIA): 
(a) ''Walk Thro\l,h System" has ~ l 

iritrOaucM in the' Green Channel for 
the speedy clearance of tourists and 
passenge'l's who have no dutiable goods 
or who have nothing to declare to 
the customs. 

(b) With a view to preventing the 
abuse of the ."stem and to ~ in  

smuggling there will· be a selective 
percentage -check of the passengers. 
Other measures, such as closer super-
vision, better intelligence and sur-
veillance arran'gements have also 
bee.n adopted. 

SHRI JANARDHANA POOJARY: 
Sir, may I know' from the hon. Miriis-
ter the steps t~n to strengthen the 
De!Partment's machilnery after the 

SHRt SAWAI SINGH SisODIA: I 
have just now:' read the ~a ~ 

which' the Department· proposes to 
take and the details have also been 
given. 

SHRI JANA-flDHANA POOJARY: 
What steps have been taken to up-
date the facilities at the air port and 
may I also know .... 

MR. SPEAKER: That does not flow 
from this questioo. 

SHR! JANAlIDHANAPOOJ'ARY: 
Has the Governmeat· accepted: the re • 
commendations of the Committee ap-
pointed in 1973 regarding the airport 
faciliUes? 

SHRI 'SAWAI SINGH SISODIA: 
There' was no Committee appol.nted 
in 1973. A Committee was appointed 
in 19711 and all the recommendations 
of the Committee have been taken 
care of. 

. • 360. tit' f.t(I'W fft( : .... 
1114 f.... 1iefr tI'( il 1~ ctfr !i'ff C i ~ fi5 : 

~) Cf7n' ~ l n1  ", 
ap~4  it; ~ 4 1 1  if ~ a ~  19'8'1 

it Gf'A' it; iJf( it ~~  ri'rSl.T iI'f 
~ t ~  ~  ~4  ~  ~ 

(tt) tff'f ~  ~  a ~ it ~ ~ 

~~  q"'( R ~ ~ ~  1fl(r ? 

niB MINISTER OF STATE· IN 
THE 'MUqISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM KHAN): 
<a> Yes, Sir. 




